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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH, KOLKATA

No. O.A. 350/0061 1/2019 Date of order: 14.6.2019

Present: Hon’ble Mr. Justice L. Narasimha Reddy, Chairman
Hon’ble Dr. Nandita Chatterjee, Administrative Membex;

Sri Biswanath Patra,

Son of Late Amarendra Nath Patra,

Worked under S.M. under

Bag Bazar Station/ .

Eastern Railway/Sealdah Division/Sealdah

(now retired from:§erV1ce~on 30.09.2018

Under Eastern Rallway/ Sealdah D1v131on)
And re31d1ng at 1 /6, Maniktala: Mam Road

Kolkata 54 : ; o

. Appl'i-é'"a,r;rt S

VE R’S’U's -

1. Union, of Indla, » S
Threughithe: General Manag T
Having lts}Head ‘Office at -

“:. - Bastérn Railway,
17, N.8. Road," TS ,
“Kolkata - 700 001. BRI

-.."2. The Divisionial Rallway Manager e
" Having his Office at :%" .
‘Eastern Railway, Sealdah D1V131on, ...;'
Sealdah, . : d
Kolkata — 700 014.

3. The Senior Divisional Personnel ‘Officer,
Having his Office at:-
Eastern Railway;. Sealdah Division,
Sealdah,
Kolkata - 700 014.
.. Respondents

For the Applicant : Mr. N. Roy, Counsel

For the Respondents None
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O RDE R (Oral)

Per Dr. Nandita Chatterjee, Administrative 'Member:

‘The applicant has approached the Tribunal in the instant
Original Application under Section 19 of the Administrative
Tribunals Act, 1985, praying for the following relief:-

“(a) To issue direction upon the respondents to consider

representation, dtd. 24.9.18 for retiral benefit, settlement dues-

along-with other service benefit forthwith.

(b) To issue further direction upon the respondents to give
Settlement dues, retirement benefit along- w1th other service
benefit to the apphcant forthwith. - P

(c) Any othér drder or further order ior? orders as'deem fit and
proper under the circumstances of the case.

(d} To produce connected department recdrd. at the time of
hearmg

2. ‘Heard Mr. N. »Roy, Ld Counsel for the E pphcant Afﬁdav1t of

servicé ' is taken -on record ThlS matter as ;taken up*lat the

admission stage. : ' . o 3

3. The apphcants subm1sé" ]

respondent authormes since 17. 12. 1991 to'-.30 9.2018 and Was

4‘

|
Kl

%
!
8
1y
n
%-
&

Vgranted temporary status. on 9 5.1993 vide letter dated 10.8. 1999"1

That, on ‘22.11.2’00_4, the respondent No. 2; Who is talge Divisio;fal
RaiiWay Manager, Eastern Railway, Sealdah, ‘issued a list for
regularization of temporary employees and the applicant’s name

figured in Srl. No. 28 of the said list.

e

That, on 20.6.2017, the a‘ppl’i’cé:nt submitted a-

representation for permanent posting, which was not responded to,
and, that, prior to his superannuation on 24.9.2018, the applicant
represented for settlement. dues a_nd retiral benefits, whieh was
.also cienied to him. Ld. Counsel for applicant further submits that

the applicant would be fairly satisfied if a direction is issued to the
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concerned respondent authority to dispose of his'representation in

a time bound manner.

4. Although the respondents are not represented, despite

affidavit in service, it would.not be prejudicial to so direct the
respondents concerned given that the representarion of the
applicant is pending at their end since 24.9.2018.

5. Accordingly, without entering into the merits of the matter,
we hereby direct the respondent No. 3, who is the Senior Divisional
Personnel Ofﬁcer Easternl Rallway, Sealdah ‘Division. to examine
the contents- of the representatlon dated '24 9 2018 “of the
apphcant if received at -hls end, w1th1n a -perlod of 8 weeks:"f_rom
the date of recexpt of a copy of thls order The respondent

i Ny

concerned will dec1de on: the«representatlon m accordance W1th law;i'

and will convey h1s decision in the form of reasoned and speakmga
order forthwith te the applicant thereafter. p

| . In case thei)éppl‘ica_nt is found. entitled;j-’t::t; the benefits' so :
cletirned, the same should Be —releesed witbi_;ﬁ:e further period of 16I

weeks therefrom.

6. With these directions, the O.A. is disposed of. Parties . will

bear their own costs. h e
W .
) / -
(Dr. Nandita Chatterjee) (Justice L. Narasimha Reddy )
Administrative Member , Chairman

SP




